
Bilkis Bano case: Witness writes to Chief Justice of India 
citing ... 
https://indianexpress.com/article/cities/ahmedabad/bilkis-bano-case-witness-writes-to-
chief-justice-of-india-citing-threat-to-life-8162091/ 
A prosecution witness in the Bilkis Bano case has written to the Chief Justice of India U 
U Lalit alleging threats from one of the key convicts and expressing fear for his life. 
 
Eleven men convicted for mass rape and murder during the 2002 Gujarat riots were 
freed from the Godhra sub-jail last month after a state government panel approved their 
application for remission of sentence. 
 
The witness Imtiaz Ghanchi, a native of Singvad (Randhikpur) village, where the 
convicts and Bilkis hail from, has stated in his representation that on September 15, he 
was travelling from Singvad village to his current residence in Devgadh Baria when the 
convict Radheshyam Shah saw him at the Piplod railway barricade and purportedly told 
him, “What did you get by calling me an accused, I’m out now”. 
 
In his representation dated September 19, Ghanchi said Shah and the driver of his 
vehicle laughed before leaving. Following the incident, Ghanchi has stated that there is 
a threat to his life and has sought “appropriate legal proceedings” against the convicts. 
 
Ghanchi has also sent copies of his representation to the Gujarat home secretary, the 
National Human Rights Commission, the Dahod district collector and the Dahod police. 
 
During the course of the trial before the special Mumbai CBI court, Ghanchi had 
deposed that he had seen one of the accused Naresh Modhiya – who had died during 
the trial – holding a Rampuri knife in his hand and another accused Pradeep Modhiya 
pelting stones, besides chanting slogans near his residence in Randhikpur on the day 
following the Godhra train burning incident. On seeing the mob, Ghanchi, his mother 
and sister left their residence and sought refuge in the home of one Lalu Madiya 
Parmar, where they stayed for two days. He had further deposed that none from the 
mob entered Parmar’s home, but he had witnessed the burning of his residence and 
looting of his belongings. 
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Double engine govt treating 25 crore people as family, says 
Yogi 
https://www.hindustantimes.com/cities/lucknow-news/double-engine-govt-treating-25-
crore-people-as-family-says-yogi-101663691489903.html 
LUCKNOW Chief minister Yogi Adityanath on Tuesday launched a scathing attack on 
leader of opposition Akhilesh Yadav, stating that he should not create hindrances if he 
can’t cooperate in the development of Uttar Pradesh. 
 
 
He said the leader of opposition should speak the truth and verify facts to ensure that 
people did not lose faith. “If people lose faith, it would be dangerous for democracy,” 
said Adityanath. 
 
The CM was replying to an adjournment motion that leader of opposition Akhilesh 
Yadav moved soon after the question hour in the state assembly citing “poor conditions 
in the health sector in the state.” 
 
Speaking on the admissibility of his adjournment motion, Akhilesh Yadav targeted the 
“double engine government” (a term that the BJP leaders use for the party’s 
government in the state and at the centre) and said the National Human Rights 
Commission (NHRC) sent a notice to the state government for denial of treatment to a 
child brought from Sitapur to Lucknow. 
 
Adityanath said the double engine government was working for the welfare of 25 crore 
people and treating them as a family without dividing them on the basis of caste or 
religion. “UP has had the Samajwadi Party government four times. I don’t think anybody 
in the state’s population of 25 crore sees the SP in the right perspective barring the 
ones who are politically obliged,” stated the CM. 
 
“The fourth and fifth National Family Health Surveys have seen improvements in the 
state on various fronts in the health sector,” he added. 
 
The CM listed the double engine government’s efforts that worked for the people, 
saying: “The leader of opposition spoke about Gorakhpur. This season (from July to 
November) used to send shivers down the spine of people due to encephalitis. About 
1200 to 1500 deaths were reported in Gorakhpur every year during this period. There 
used to be 500 deaths in BRD Medical College, Gorakhpur alone every year. These 
numbers don’t include those who failed to reach hospitals. It is because of joint efforts of 
double engine government that the number of deaths due to encephalitis is zero now… 
Now, out of 40 cases of encephalitis in Gorakhpur, 33 are of Acute Encephalitis 
Syndrome. The remaining cases are of Japanese Encephalitis. The SP did not 
sympathise with the grieved families,” said Adityanath as Akhilesh Yadav tried to 
counter the chief minister’s assertions in the House. 
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Adityanath said it is due to efforts of the double engine government that the state was 
moving towards having one medical college in every district. 
 
He said a medical college had either been set up or was being set up in 59 UP districts 
and the process was being taken forward in the remaining 16 districts. 
 
The CM said the leader of opposition was nowhere to be seen during the Covid 
pandemic. He said some people tried to create a negative perception about Uttar 
Pradesh during the pandemic period and referred to the free Covid vaccine provided to 
people to make his point how the state government contained the pandemic. 
 
He said the SP’s first government (Janata Dal’s) was formed with the BJP’s support. 
“UP’s condition has only deteriorated during the tenures of the SP government. The 
state government is now working to give UP a new identity,” said the CM. 
 
 
Adityanath said the state government was now working with complete responsibility. 
“Now, a medical university is being set up. For traditional medicine, an Ayush university 
is being set up while a sports university too is being set up,” he said. “We are working to 
make Uttar Pradesh a trillion- dollar economy to help India become a $5-trillion 
economy,” he said. 
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We re united on quitting MDA, reiterates Mawrie 
https://theshillongtimes.com/2022/09/21/were-united-on-quitting-mda-reiterates-mawrie/ 
Meghalaya BJP president Ernest Mawrie on Tuesday reiterated the party favours pulling 
out of the government but the decision will be taken by the central leadership. 
“We are united (on the issue). It is the concern of the members. They have the right to 
apprise and they did so in various committees. The central leaders have been informed 
and they will decide,” Mawrie told reporters. 
On September 3, BJP’s Meghalaya in-charge and national vice president M Chuba Ao 
had stated that the party might quit the MDA within a month but Mawrie said, “It is his 
statement and I don’t know what he meant by that.” 
Ao had disclosed that the party was gathering evidence of illegalities and corruption 
against the MDA to set the Enforcement Directorate and the Central Bureau of 
Investigation after it. 
Subsequently, Hek as well as Mawrie reaffirmed Ao’s statement that the party is 
considering withdrawing support to the MDA. 
However, Rajya Sabha member and NPP state president WR Kharlukhi had termed the 
BJP’s threat as a farce. 
NPP national president and Chief Minister Conrad K Sangma had also stated Ao’s 
statement was personal. He said it should not be taken as the BJP’s official stand since 
its top leadership would communicate with him if it has any concern which was not the 
case so far. 
BJP reposes faith on NHRC in Bernard case 
On the infamous Rimpu Bagan case and the arrest of party state vice president Bernard 
N Marak, Mawrie said the BJP expects the National Human Rights Commission 
(NHRC) to initiate action against the officials involved for allegedly falsely implicating 
and harassing many individuals in the case. 
“We have seen the statements of the victims. Some of them have approached the 
NHRC. According to them, they have been harassed and implicated in various cases,” 
the BJP state chief said. 
On the party’s demand for the removal of the West Garo Hills deputy commissioner and 
the superintendent of police, he said there are clear indications that Marak was falsely 
implicated. 
Earlier, 24 persons, arrested in connection with the case, had petitioned the NHRC 
alleging they were arrested arbitrarily and ill-treated by the police. Some of them have 
already deposed before the commission. 
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जेल से बाहर आए ǒबलͩकस के रेͪपèट ने दȣ जान से मारने कȧ धमकȧ - गवाह 

ने CJI को ͧलखा लेटर 
https://www.thelallantop.com/news/post/bilkis-bano-case-witness-threats-from-convicts-
writes-letter-to-chief-justice-and-gujarat-govt 

त कानूनी कार[वाई के राèते तलाश रहे हɇ. घांची ने CJI के अलावा गुजरात के गहृ सͬचव, राçĚȣय 
मानवाͬधकार आयोग, दाहोद िजला कलेÈटर और दाहोद पुͧलस को भी पğ ͧलखा है. 
 

कोट[ मɅ दȣ थी गवाहȣ 
इस मामले कȧ सुनवाई के दौरान घांची ने मुंबई कȧ èपेशल CBI कोट[ को बताया था ͩक उÛहɉने 
नरेश मोͬधया (िजसकȧ Ěायल के दौरान मौत हो गई थी) को रामपरुȣ चाकू पकड़े देखा था और 
एक अÛय आरोपी Ĥदȣप मोͬधया प×थर फɅ क रहा था. साल 2002 मɅ गुजरात के गोधरा मɅ Ěेन 
जलाने के बाद ये घटना रंͬधकपुर मɅ घांची के घर के पास हुई थी. 
 

भीड़ को देखकर घांची, उनकȧ मां और बहन को अपना घर छोड़कर लाल ूमǑदया परमार नाम के 
एक शÉस के घर मɅ शरण लेनी पड़ी थी. गनीमत ये रहȣ ͩक परमार के घर मɅ कोई नहȣं आया, 
लेͩकन उÛहɉने देखा था ͩक ͩकस तरह उनके घर को जला Ǒदया गया और सारा सामान लूट 
ͧलया गया था. 
 

इससे पहले 15 अगèत को जब मǑहलाओं के सàमान कȧ बात कȧ जा रहȣ थी, उस Ǒदन अचानक 
ǒबलͩकस बानो का नाम खबरɉ मɅ तैरने लगा था. Èयɉͩक उनका सामूǑहक बला×कार करने वाले 
और 3 साल कȧ बÍची समेत 14 लोगɉ कȧ जान लेने वाले 11 दोषी गोधरा कȧ एक जेल स ेबाहर 
आ गए थे. चोरȣ Ǔछपे नहȣं, Ǒदन दहाड़े. वहां उनके माथे पर Ǔतलक लगाया गया, उÛहɅ ͧमठाई 
ͨखलाई गई. जैसे ये कोई जगं जीतकर आए हɉ. इन दोͪषयɉ के नाम हɇ- जसवंतभाई नाई, 

गोͪवदंभाई नाई, शैलेश भट, राधेæयाम शाह, ǒबͪपन चंġ जोशी, केसरभाई वोहǓनया, Ĥदȣप मोरǑढ़या, 
बाकाभाई वोहǓनया, राजूभाई सोनी, ͧमतेश भट और रामेश चांदना. 
 
 
 

LALLAN TOP, Online, 21.9.2022
Page No. 0, Size:(0)cms X (0)cms.



जेलर ने कहा, Èया तुम लोग पाͩकèतान से आए हो और जबरन कटवा दȣ सभी 
कȧ दाढ़ȣ 
https://zeenews.india.com/hindi/zeesalaam/news/madhya-pradesh-rajgadh-jail-jailer-
get-forcibly-cut-the-beard-of-muslims-prisoners-htsz/1360141 

मÚयĤदेश के राजगढ़ िजले कȧ िजला जले (Rajgadh Jail) से एक अजीब-ओ-गरȣब मामला 
सामने आया है. यहां जेल मɅ नयाǓयक अͧभर¢ा मɅ रखे गए चार मुिèलम युवकɉ (Muslims 

Prisoners) का जलेर ने कͬथत तौर पर जबरन दाढ़ȣ कटवा (Forcibly cut baerd) दȣ है. इस 
मामले मɅ Ĥदेश के गहृ मंğी डॉ. नरोƣम ͧमĮा से ͧशकायत कȧ गई है, और राçĚȣय मानवाͬधकार 
आयोग के पास भी ͧशकायत भेजी गई है.  
 

दाढ़ȣ वाले युवकɉ को देखते हȣ भड़क गए जेलर साहब  

जानकारȣ के मुताǒबक, राजगढ़ के जीरापुर मɅ रहने वाले कलȣम खान को शांǓत भंग करने के 
इãजाम मɅ ͬगरÝतार ͩकया गया था. बाद मɅ उसे एक Ǒदन के ͧलए जेल भेजा गया था. उसके 
साथ वाǑहद, आǐरफ, सलमान और भोला नाम के अÛय मुिèलम नौजवान भी थे. कलȣम का 
इãजाम है ͩक 14 ͧसतंबर को सुबह जेलर एसएन राणा Ǔनरȣ¢ण पर Ǔनकले और उन लोगɉ को 
देखकर भड़क गए.  उÛहɉने यहा ंतक कहा ͩक Èया तू पाͩकèतान से आया है, और जबरन सभी 
कȧ दाढ़ȣ कटवा दȣ. कलȣम का इãजाम है ͩक उÛहɉने जेलर से कई बार ͧमÛनत कȧ, लेͩकन 
जेलर ने ͩकसी कȧ एक नहȣं सुनी. पीͫड़त ने कहा ͩक मɇने यहा ंतक कहा ͩक मेरȣ गद[न काट दो 
मगर दाढ़ȣ मत कटवाओ, लेͩकन जेलर ने उसकȧ बातɉ को नजरअंदाज कर सभी कȧ दाढ़ȣ कटवा 
दȣ.  
 

ओवैसी ने राÏय सरकार पर साधा Ǔनशाना  

इस मामले मɅ भोपाल मɅ काĒंेस के ͪवधायक आǐरफ मसूद ने ĤǓतǓनͬधमंडल के साथ गहृ मंğी 
डॉ. नरोƣम ͧमĮा से ͧशकायत कȧ है. कांĒेस ͪवधायक आǐरफ मसूद ने कहा, ’’ राजगढ़ मɅ मÚय 
Ĥदेश को कलंͩकत करने वालȣ घटना हुई है, िजसमɅ मुिèलम नौजवान कȧ जबरन दाढ़ȣ कटवा दȣ 
गई है.’’ इस मामले मɅ एआईएमआईएम के Ĥमुख असदɮुदȣन ओवैसी ने Ĥदेश सरकार पर हमला 
करते हुए ɪवीट ͩकया है. उÛहɉने ͧलखा है, ’’Èया मुÉयमंğी ͧशवराज ͧसहं चौहान जेलर के 
ͨखलाफ कार[वाई करɅगे या उसके इस åयवहार के ͧलए उसे इनाम दɅगे?’’ 
 
 

मानवाͬधकार काय[कता[ दȣपक बुंदेले ने एनएचआरसी मɅ भेजी ͧशकायत  

वहȣं, इस पूरे मामले पर भोपाल के अͬधवÈता और मानवाͬधकार काय[कता[ दȣपक बुंदेले ने 
राçĚȣय मानवाͬधकार को इसकȧ ͧशकायत कर इसमɅ जेल Ĥशासन के ͨखलाफ कार[वाई कȧ मांग 
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कȧ है. दȣपक बुंदेले ने कहा, ’’ ये न ͧसफ[  मानवाͬधकारɉ का उãलंघन है बिãक ये कैǑदयɉ के 
अͬधकार और जेल मैनुअल का भी उãलंघन है.’’ बुंदेले कहते हɇ, ’’ इस वÈत मÚय Ĥदेश मɅ 
माǓनवाͬधकार उãलंघन कȧ घटनाएं चरम पर हɇ, और खास बात यह है ͩक इसमɅ राÏय सरकार 
खुद एक पाटȹ है. यानी मानवाͬधकारɉ के उãलंघन कȧ घटनाएं सबसे Ïयादा राÏय सरकार कȧ 
तरफ से हो रहȣ है. अगर जनता Ĥदेश कȧ जनता इसको लेकर जागǽक नहȣं होती है, तो सरकार 
एक Ǒदन पूरȣ तरह Ǔनरंकुश हो जाएगी, िजसस ेन ͧसफ[  नागǐरक अͬधकार संकट मɅ पड़ जाएगा 
बिãक ये एक लोकतांǒğक Ĥणालȣ वाले देश और Ĥदेश के ͧलए भी खतरे कȧ घंटȣ है. 
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मानवाͬधकारɉ कȧ र¢ा: कɇ प लगाकर Ěक चालका◌े◌ं का◌े सहȣ वाहन चलाने 

कȧ दȣ समझाइश 
https://www.bhaskar.com/local/mp/dewas/news/by-setting-up-camp-truck-drivers-were-
advised-to-drive-the-right-vehicle-130342647.html 

देवास बायपास पर टा◌ेल-टैÈस के पास मंगलवार का◌े Ěैͩफक पुͧलस ने कɇ प लगाकर Ěक 
चालक और Ěांसपा◌ेट[ संचालका◌े◌ं का◌े सहȣ वाहन चलाने कȧ समझाइश दȣ। साथ हȣ उनका 
हेãथ चेकअप Ǔन:शãुक कर पाğा◌े◌ं का आयुçमान काड[ भी बनाया गया। Ěैͩफक टȣआई सुĤीया 
चा◌ैधरȣ ने बताया, एसपी डा◌ॅ. ͧशवदयालͧसहं, डीएसपी ͩकरण शमा[ के आदेशानुसार राçĚȣय 
मानवाͬधकार आयोग एवं पुͧलस मुÉयालय के Ǔनदȶश पर Ěक चालकɉ व Ěांसपा◌ेट[ संचालकɉ 
का◌े मानवाͬधकारɉ कȧ र¢ा के संबंध मɅ जानकारȣ दȣ। 
 

इसके साथ हȣ डॉ. ͧशवɅġͧसहं िजला नोडल एɬस अͬधकारȣ कȧ टȣम के डॉ. अǓनल पाटȣदार, èटाफ 
ने एचआईवी का चेकअप ͩकया। डॉ. ͧमͬथलेशͧसहं ने èटाफ के साथ चालका◌े◌ं कȧ आंखɉ का 
Ǔन:शãुक चेकअप ͩकया। सौरभ शमा[ िजला समÛवय अͬधकारȣ ने Ĥधानमंğी आयुçमान भारत 
जन आरोÊय योजना के तहत वाहन चालकɉ के आयुçमान काड[ भी बनाए। इस कɇ प मɅ 105 
ला◌ेग शाͧमल हुए। 
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